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BEFORE THE HON'BLE NATIONAL GREEN 
TRIBUNAL, PRINCIPAL BENCH, AT NEW DELHI 

ORIGINAL APPLICATION NO. 75 OF 2025 

IN THE MATTER OF: -

SH. AKHILESH KUMAR 

VERSUS 

STATE OF U.P. & ORS. 

. .. APPLICANT 

... RESPONDENTS 

REPLY ON BEHALF OF RESPONDENT NO. 5 M/s JAi 
MAA CHANDRIKA ENTERPRISES THROUGH ITS 
PROPRIETOR S~1T. SUDHA KUMARI. 

;vIOST RESPECTFULLY SHO\\/ETH, 

PRELIMINARY OBJECTION & SUBMISSION: -

I. That the present original application is not maintainable 

against any of the respondents as the relief sought by the 

applicant is already satisfied as the license no. 

E/CC/UP/38/4 (E83226) issued in favour of the respondent 

no. 5 was alrcndy cancelled by the office of PESO vide its 

order dated 03 .0 l .2025. 

2. That the present original application filed by the applicant 

is absolutely wrong, fal se, misleading and is nothing more 

th,m ,1 rnoclt.: or ex tortion. lt is pert inent to mention here that 

the present original application filed by the applicant is 

nothing more rhan a mode of threat and extortion from the 
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respondent no. 5; as the elder son of the respondent no. 5 

namely Mayank Singh had lodge a complaint before 

Collector, Chattarpur, Madhya Pradesh for illegal use of 

Ammonium N itrate (Gun Powder) in agriculture. That the 

son of the respondent no. 5 i.e. Smt. Sudha kumari, 

proprietor ofM/s Jai maa Chandrika Enterprises had bought 

to the notice of the collector, Chattarpur that the applicant 

used to illegally sell Ammonium Nitrate (Gun Powder) to 

Naxalites and other illegal lease holders under the name of 

Mis Jai Kalshaha Baba Explosive, License no. 

A/MP/CHH/P3/2(A2921) and I icense no. 

A/MP/CHH/P3/3(A5210) and after enquiry, it was found 

that the applicant had illegally sold more than 100 metric 

tons. Wherein the Hon ·ble District Magistrate after inquiry 

had not suspense the both the license of the applicant but 

had also directed the Explosive agency to lodge a FIR 

against the applicant Akhilesh Kumar and other 

persons/proprietors for misuse of ammonium nitrate (Gun 

Powder). That true copy of the investigation conducted by 

the district magistrate, Chhatarpur, Madhya Pradesh is 

annexed here with as Annexure A-1. That the true copy of 

the order passed by the Hon ·ble District Magistrate is 

annexed herewith as Annexure A-2. It is further pertinent 

to mention here that the applicant along with the other 

licensee(s) approached the Hon' ble High court of Madhya 

Pradesh under Writ Petition no. 1401 3 of 2021 challenging 

the legality and val idity of the order dated 09.07.2021 and 

19.07.2021 where by direction was issued to registered FIR 

against the orig inal appl ication/applicant and the license for 

possession of Ammon ium itrate (Gun Powder) was 
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cancelled and the user TD and password were also stopped. 

That the elder son of the respondent no. 5 further entered 

into WP no. 140 13 of 202 1 as an Intervener and assisted the 

Hon ·blc court about the mala fide intention and demeanor 

of the applicant. That the True copy of the order sheet dated 

04.08.2021 and 06.01.2023 passed in WP No. 14013 of 

202 I along with the reply on behalf of the Intervener 

Mayank Singh are collectively annexed herewith as 

Annexure A-3 (colly). 

3. That the license, ID and password of the applicant 

proprietorship got suspended on 16.02.2024 upon the re­

newel as a separate FIR no. 119/2021, P.S. Kabrai, Uttar 

Pradesh U/s 4/5 of Explosive Substances Act, 1908 and U/s 

323/379/384/504 r PC and since then the applicant herein is 

pressurizing and forcing the son of the respondent no.5 to 

w ithdraw himself as an intervener in WP no. 14013 of 2021 

pending before the Hon'ble High Court of Madhya Pradesh 

and to withdraw complaints lodge by the son of the 

respondent no.5 Smt. Sudha Kumari i.e. proprietor of Mis 

Jai maa Chandrika Enterprises. That the true copy of the FIR 

no. 119/2021, P.S. Kabrai, Uttar Pradesh U/s 4/5 of 

Explosive Substances Act, 1908 and U/s 323/379/384/504 

IPC is annexed herewith as Annexurc A-4. 

4. That the applicant is habitual to filing false and frivolous 

complaints and orig inal application to use the Ilon· ble court 

as mode to threat the respondents. That the applicant has 

done the same with many other respondents by the help of 
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the Hon 'ble court by misleading and concealing material 

facts from the Hon 'ble court. That the applicant did use the 

Hon 'ble court in Original Application no. 601/2024 and 

many other. That the true copy of the orders passed by the 

Hon 'ble Principal bench, New Delhi are annexed herewith 

as Annexure A-5 (colly). 

5. That the original application made by the applicant before 

the Hon 'ble Tribunal, is false, frivolous and waste of time 

of the Hon 'ble tribunal as the license of the respondent no. 

5 i.e. License no. E/CC/UP/38/4 (E83226) was already 

cancelled on 03.01.2025 by Petroleum and Explosive Safety 

Organization (PESO), due to non-functioning of the mines 

due to non-functioning of the mines, yet the applicant 

knowingly very well that the license of the respondent no. 5 

was already wish to conceal the fact from the Hon 'ble court 

and threats the respondent no. 5 to withdraw their complaint 

and case from the Hon'ble High Court of Madhya Pradesh. 

That the true copy of the cancel license issued by the PESO 

to the respondent no. 5 is annexed herewith as Annexure 

A-6(Co11itl 

REPLY ON MERITS: -

1-3. That the contents of para no. 1 to para no. 3 are subject and 

procedural matter of the application and hence not denied as have 

no relevancy towards the merits of the case. 

4.1 That the contents of para 4.1 are false, wrong, misleading 

and denied. It is submitted that the undersigned respondent 

no. 5 has not committed any illegal action of storage of 
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explosive and illegal mining activities in Mohan district or 

any other district during or after approval of license, it is 

submitted that the present application made by the applicant 

is nothing but a mode to concede to his illegal and illicit 

demands to withdraw complaint and cases against the 

applicant. 

4.2 That the contents of para 4.2 are matter of fact and hence 

not denied. 

4.3 That the contents of para 4.3 are matter of facts and hence 

not denied. However, it is submitted that the respondent no. 

5 did not apply for any license after year 2010 and as mine 

were closed and there was no use of explosives. 

4.4 That the contents of para 4.4 are partly true and partly 

concealed and rnispresented by the applicant before the 

Hon 'ble court. lt is correct that the license was renewed by 

the respondent no. 5 for Ghata no . 576, which was renewed 

for a period of 5 years i.e up till 2025. lt is also correct that 

no pennission from DGMS was s01i by the respondent no. 

5 as respondent no. 5 never worked or used license for the 

mines. It is submitted that the license was duly supplied by 

the PESO after due verification by the DGMS to the 

respondent no. 5, however, they respondent no. 5 could not 

start any work in Ghata no. 576 as mines could be renewed 

from District Collector and accordingly. It is iterated that 

the license of the respondent no. 5 i.e. License no. 

E/CC/UP/38/4 (£83226) was accordingly cancelled on 

03.01.2025 by the PESO. 

-
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4.5 That the contents of para 4.5 are wrong, false and 

misleading as there was no illegal manufacturing of ANFO 

by the respondent no. 5 from the date of license till date of 

cancellation of the license. It is fmiher submitted that the 

applicant be put to strict proof regarding such fictitious 

allegation. 

4.6 That the contents of para 4.6 is wrong, false and misleading 

as the applicant, para 4.6 itself shows that the applicant was 

aware of the entire proceeding and was very well aware of 

the fact that the even before the institution of the present 

application, the license of the respondent no. 5 i.e. License 

no. E/CC/UP/38/4 (E83226) was already cancelled on 

03.0 1.2025 by Petroleum and Explosive Safety 

Organization (PESO), yet the applicant choose to file the 

present application as mode of harassment and to concede 

to his illegal and illicit demand of withdrawing himself as 

an intervener in WP no. 14013 of 2021 pending before the 

Hon'bJe High Court of Madhya Pradesh and his complainant 

made to departments. It is submitted that the respondent no. 

5 was never engaged in any illegal manufacturing or sell of 

ammonium nitrate in illegal minds. It is submitted that 

respondent no. 5 has given a detailed reply to the show cause 

notice dated 03.04.2025 bye, the petroleum and exclusive 

safety organization (PESO). Jt is submitted that the PESO 

has cancelled the license no. E/CC/UP/38/4 (E83226) upon 

the report of DGMS, Ghaziabad. It is submitted that the 

enquiry and cancellation of the license of the respondent no. 

5 was initiated upon the complaint of the applicant herein . 

51



4.7 That the contents of para 4.7 are misleading and are in 

procedural proceedings. It is pertinent to mention here that 

the applicant is very well aware of the entire proceedings 

initiated by the PESO against the respondent no. 5 yet the 

applicant choice to file the present application is harassment 

of the court and of the other respondent government bodies. 

Tt is submitted that the present original application should 

be dismissed as no relief can be sought by the present 

application. 

4.8 That the contents of para 4.8 are false and misleading as the 

license of the respondent no. 5 was cancelled by the 

department of PESO upon the letter no. 

Nideshak/Ghaziabadshetra/Mahoba dated 25.11.2024 from 

the DGMS, Ghaziabad as mines license were not ne­

renewed by the DGMS, however prior to obtaining the 

DGMS permission to use mines, the respondent no. 5 did 

obtain license from the PESO to use ammonium nitrate. 

That as the DGMS has refused to grant pcm1ission to the 

respondent number 5 to use mines, hence the license granted 

by the PESO was itself useless and hence when the PESO 

cancelled the license of the respondent no. 5, the respondent 

no. 5 did not make any objection. It is submitted that the 

applicant is misleading the Hon'ble court by sharing an 

Annexure -6 as the annexure -6 is with regard to survey no. 

552 and 553/ 1 and not survey no. 576, wherein the applicant 

seeks relief. 

4.9 That the contents of para 4.9 are false, frivolous and 

misleading. It is iterated that the license was never used by 
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the respondent no. 5 for any purposes as license was 

obtained for the purpose of the blast in mines, whoever the 

department of DGMS did not permit the respondent no . 5 

for any blast and used of ghata no. 576, hence the no 

ammonium nitrate was ever sold, purchased or used by the 

respondent no. 5 in any manner. Hence, the applicant is 

misleading the Hon 'ble court by framing the respondent no. 

5 in bad light and it concealing the truth from the Hon 'ble 

tribunal. It is submitted that the applicant has fil ed the 

present original application before the Hon'ble tribunal with 

the purpose to humiliate and harass, the respondent no. 5 

knowing very well that no relief or jurisdiction lies before 

the Hon'ble tribunal towards the present matter. 

6. Hence, the present ori ginal application is nothing more than 

a mood of threat upon the respondent no. 5 to withdraw hi s 

complaint and withdrawn himself as intervener in WP no. 

14013 of 202 1 pending before the Hon'ble High Comt of 

Madhya Pradesh, so that the FlR be stopped against the 

applicant. lt is submitted that the prayer sought by the 

applicant is already executed by the PESO by cancelling the 

license of the respondent no. 5. It is submitted that 

respondent no. 5 not committed any environment issues/ 

di sturbance that may invoke the jurisdiction of the Hon'ble 

tribunal. 

PRAYER 

In view of the abovesaid facts and circumstance, it is therefore 

most respectfully prayed that this Hon 'ble tribunal may kindly be 

pleased to pass: -
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1. Dismiss the present original application as the prayer sort 

by the applicant have already been executed by the 

department of PESO by way of cancellation of the license 

of the respondent no. 5 i.e. E/CC/UP/38/4 (£83226). 

2. Cost be imposed upon the applicant to use the Hon'ble 

tribunal as a mode of threat upon the respondent no. 5 to 

concede to his illegal and illicit demands to withdraw 

complaint's filed by the elder son of the proprietor of 

respondent no. 5 namely Mayank Singh lodge before 

Collector, Chattarpur, Madhya Pradesh and an intervener in 

WP no. 14013 of 2021 pending before the Hon'ble High 

Court of Madhya Pradesh. 

3. Any other or such further order(s) as this Hon 'ble Court 

may deem fit and proper, may also be passed: e."te\1>~ 
c\'\andf'\<a 

IAl•-Jait./l~a 

' 
. ~~~ 1c. 0 i 1t: 

RESPONDENT NO. 5 
(Proprietor M/s Jai Maa Chandrika Enterprises) 

THROUGH 

(PRA EEN KUMAR) 
ADVOCATE FOR THE RESPONDENT NO. 5 

lVl/s JAi MAA CHANDRIKA ENTERPRISES 
CHAMBER NO. 722, LA WYERS CHAMBER BLOCK, 

SAKET COURT, NEW DELHl-110017 
EMAIL: Adv.praveenkangar@.gmail.com 

M: 9650270999,9911555924. 
NEW DELHI 
DATED: 27.10.2025. 
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BEFORE THE HON'BLE NATIONAL GREEN 
TRIBUNAL, PRINCIPAL BENCH, AT NEW DELHI 

ORIGINAL APPLICATION NO. 75 OF 2025 

IN THE MATTER OF 
SH. AKHILESH KUMAR 

VERSUS 

STATE OF U.P. & ORS. 

AFFIDAVIT 

... APPLICANT 

. .. RESPONDENTS 

l , Smt. Sudha Kumari, W/o Sh. Keshav Prasad Singh aged 42 

years Rio House no. 52/1, Rajendra Nagar, Kabari, Mahoba, Uttar 

Pradesh - 210424 do hereby solemnly affirm and declare as 

under:-

1. That I am the proprietor and respondent no . 5 in the 

aforementioned matter and am conversant with the facts and 

circumstances of the present case and as such am competent to sign 

and swear this affidavit. 

2. That the accompanying reply on behalf of respondent no. 5 

M/s Jai Maa Chandrika Enterprises has been drafted and prepared 

under my instructions and the contents of the same have been read 

over and understood by me. The factual contents thereof are true 

and correct to my knowledge and belief and the legal submissions n .. • 
t\~• f.t\\9~ 

are based on legal advice received and believed to ~~et\-
tal_.- . 

Oath Co 

,. o. 15/2025 
·' MANJU 5;.\!_.A 

p...:j,1(\ (:(.") • :...~ 

B y D e ll" H\~,l~ 
t>.PP: d Fron, \b10,,I 

fl O \O 14/0 5/ 

istrict Coll - - --·--

' ' ~ff8'neW> 

DEPONENT 
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VERIFICATION: 2 7 OCT 2025 

Verified at New Delhi on this day of __ October, 2025 that the 

contents of my above affidavit are true and correct to my 

knowledfe and belief. No part of it is false and nothing material 

has been lconcealed therefrom. 

@ 

M,._,atMae Cl'tandrlka Enterprises ~---
DEPONENT Proprietor 

1 7 0 C T ?.025 
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ANNE'XVR.e -A 5 tco1-1.,t~ 

1 WP-14013-2021 

-aI:be j!)igb <tourt et ;JElabb!'a ,tlrabesb 
WP-14013-2021 

(RA.I KUMA R N IGAM AN/J OTJJLRS Vs 71/£ S TA TH OF /I/ADI/YA PRADC~/1 AND OJ1/£RS) 

1 

Jabalpur, Dated: 04-08-2021 

Heard through Video Conferencing. 

Slui Sankalp Kochar, learned counsel for the petitioners. 

Shri Sachin Jain, learned Panel Lawyer fo r the respondent/State. 

The petitioners in the instant petition have challenged the legality and 

validity of the orders dated 09.7.2021 (Annexure P/3) and 19.7.2021 

(Annexure P/5), whereby a direction was issued to register an FIR against the 

petitioners and the licence for possession of ammonium nitrate has been 

cancelled, and their user id and password have also been stopped. 

The contention of learned counsel for the petitioners is that Rule 42 o f 

the Ammonium Nitrate Rules, 2012 provides for opportunity of hearing 

before any action for suspens ion or cancellation of licence is taken, however 

the impugned order has been passed on the basis of one s ided enqui1y and 

no show cause notice or opportunity of hearing was given to the petitioners. 

Considering tbe aforesaid, let notices be issued to the respondents on 

payment of process fee within a week by o rdinary as well as RAD mode, 

returnable within three weeks. 

J\s an inte1im measure, it is directed that the operation and effect of the 

impugned orders dated 09.7.2021 (J\nnexure P/3) and 19.7.202 1 (Annexure 

P/5) shaU remain s tayed till the next date of hearing. 

Certified copy/e-copy as per mies/d irections. 

ak 

('.'IA: DITA DUBEY) 
JUDGE 

Stciruiture Not 
1/eri'tled 

01g1t+~, ned y AsH1sT:tlo - A 
Date: 2021 .05 
17:12:38 

_J 

(y 
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1 
IN THE HIGH COURT OF MADHYA PRADESH 

ATJABALPUR 
WP No. 14013 of 2021 

(RAJ KUMAR NJGAM AND OTHERS Vs THE STATE OF MADHYA PRADESH AND OTHERS) 

Dated: 06-01-2023 

None appears.for petitioners. 

Shri Yash Soni, learned Govt. Advocate.for respondent/State. 

Shri Aman Pandey, learned counsel.for intervener. 

Intervener has filed I.A. No. Lll48/2022, an application for permission to 

intervene in the writ petition. Application was filed on 21.08.2022. 

o reply to said application has been filed by petitioners. 

Considering the same, I.A. No.11148/2022 is allowed. Intervener is 

permitted to intervene and file reply in the writ petition. 

Counsel appearing for intervener submitted that petitioners had 

suppressed material facts from Court. lt is submitted that petitioners had 

obtained licence for 100 metric tones of Ammonium itrate for use in 

agricultural purposes. However, said gun powder is being used in illegal 

activities and is also being supplied to axalite. He prays for short time to file 

detailed rep ly to the writ petition. 

Prayer is allowed. 

Intervener is granted two weeks' time to file detailed rep ly to the writ 

petition. 

If petitioners do not appear on the next date of hearing, then stay granted 

in favour of petitioners shall be vacated. 

List the matter in the week commencing 23.01.2023. 

(VISHAL DHAGAT) 
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IN THE HIGH ·COURT OF MAD HY A PRADESH PRINCIPAL 
SEAT AT JABALPUR 

WRIT PETITION NO. 14013 OF 2021 

PETITIONERS RAJ KUMAR NIGAM 
OTHERS 

VERSUS 

RESPON-DENTS STATE OF M.P. AND OTHERS 

RETURN ON BEHALF OF INTERVENER MAYANK 

SINGH 

& 

•• ' The 7 Intervener named above most humbly and 

respectfully begs to submit as under: 

. 
I) . That the petitioner~ have filed the writ petition 

, befo_re this Hon 'ble Court and the same is pending 

~ _1 adjudH~ation. The intervener has filed an application 

to intervene in the instant writ petition and prays for 

filing ·. bf' reply along with an application for 

vacating of stay order. That the aforesaid writ 

- petition was listed on 6/1/2023 and the Hon• b le 

, .": ·/
1 Court allowed the I.A.N.o.11148/2022 and permitted 

.. ·' . ,. · .. " . • .. . .. 
the intervener to intervene and file reply in the writ 

--. 

.. ' 
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•:'''. 

· ,.,., ... · :tt;'f!\~:'J();/ihrder dated 6/l /2023 
. _\••'.'. ,\•.- I• ,. 

-?~{t-s: raf~ihi tri~rked· as Ann ex u re R/ 1. 
.·_: .. _:._.,tf~ttJ~ -~f~: --·~' \ ··.;· 

IS filed 

. . . . . 
' 

2) . ,-I:t\· \s .r_esp_ectfu1Jy • submitted that, the respondents 
. ' . . . . . . 

'h~v~ ·n1~d the writ petition challenging the legality 

and :: validity · of imp_ugned order dated 19.07.2021 

passed by respondent No.2, whereby the ·licenses 

held by the ·petitioners for possession of ammonium 

nitrate has been ·cancel led . and their: user ID and 

password have also been stopped. That, the 

petitioners are on ·the receiving end of irrational and 

unwarranted order of cancellation of license which 

.h~s b_een passed on the basis of an unsubst'antiated 

and flawed enquiry ~-<?nducted •1hehind the b·ack of 

the peti~ion~rs. The petitioners are also challenging 

the unilateral. and preconceived enquiry report dated 

09.07.2021 conducted - by Respondent No.3. The 

genesis ~f. this enquiry is a frivolous and bogus 

comp la.int - made _· by intervener Mayank Singh on 

28.12.20~·0. ··. The· petitioners were engaged in the 

business o·f sale ammonium nitrate and were holding 

valid licenses before the impugned order was 
. . 

wrongly passed: by .Respondent No.2. The petitioners 

ha~e sought for the· fol-lowing reliefs as under: 

· ~·:: ;?'3.:l¥l!:~r/-· =· -~ - ~ 
~ • .: ... _ ·:!. ;-··~·-.:· ~ 

. · " . 
. .... ;:: .. :_:.~~;:.>· ~ -~ • * 

~~~!;~~5~~1~~:z ~- .. 
• . •••l,.lf ~~.l. • 

\ ~-tJJ:,:!• • ;r 
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I 

i) • Hon 'ble Court may kindiy be pleased to quash 

the impugned order dated 9/7/2021 

(Annex.P/3) passed by the respondent No.3 
and order dated 19/7/2021 (Annex.PIS) pa·ssed 

by respondent No.~, in the interest of justice. 

ii) Any other relief, wh1ch this 1,-Ion'ble Court 

deems fit and proper in the facts and 

circumstances · of the case may also kindly be 

issued in favour of the petitioner along with 

cost of the petition. 

3) That, at the very outset the answering respondent 

humbly and respectfully submit that, the entire 

petition as preferred by the petitioner is bereft of 

merit and substance a·nd suppressing the material 

facts and thus the same deserves dism,issal from this 

Hon~ ble Court. lt • is however, sub~iJted that, the 

. _answering resp·ondent vehemently denies the 

contents mentioned in the writ petition . 

4) That the intervener had preferred the complaint 

(Annex.P/2) informing Collector • Chhatarpur 

Madhya Pradesh, that some people in District 

Chhatarpur have misled the administration and got 

the license to use ammonium nitrate (gunpowder) in 

agriculture. Ammonium nitrate (gunpowder) ·was 
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1 • huge quantity and it 1s 
bought by the peop· e 1n 

. .11 I lease holders · and Naxalites and 
being sold to 1 ega . 
. . b • hown in the name of agriculture its use 1s e1ng s 

use. The i~tervener had also mentioned the na?1es of 

. petitione~s in his complaint. 

5) That the intervener has also informed the Collector 

Chhatarpur by his complaint that, ammonium nitrate 

is being bought in .huge quantity like _ 100 M . T. by 

these persons, as per Right to Information. The 

intervener therefore prayed and requested to kindly 

take appropriate action by investigating thes·e 

persons involved 1n illegal trade of ammonium 

nitrate (gunpowder) and anti-national activities 

happening 1n . Chhatarpur District of Madhya 

Pradesh. 

6) Thus on the basis of the complaint the detailed 

enquiry was conducted and the petitioners were 

found guilty of illegal trade of ammonium nitrate 

(gunpowder) and anti-national activities, and . 

therefore, the impugned action has been taken by 

the authorities against them. 

It is submitted that, the petitioner did not portray 

the correct picture in the petition. That one of the 

petitioner Seikh Waheed who 1s haying criminal 
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8) 

~' , ... . 
.. - ,., . .;,__,, 

histqry and _he -is using Ammonium Nitrate. That on 

-6~_1/2019 the First Information Report was 
i.t, j :.:: ,-J • 

registered for the offence p_unishable U/s 4/5 of 
' ¥ \ I 

Exp I osiv·e A'ct and under section 120-8; 4 71, 46 7, 

468 . ahd 420 of 1.P,C; in P. S. Kabrai District 

Mahobai The cop_y of the FIR dated 6/1/2019 is filed 

herewith and marked as Annexure Rli. 

It • is further respectfully . submitted that, FIR 
, .; # t ,: ~ ,. ' ~ 

No.05/20J 9 ~as also registered on 6/1/2019 for the 
- , ' 

offence punishable U/s 4/5 of 'Explosive Act-1.908 
<.' • , 

and U/s 120-B of IPC at Police Station Kotwali ,., ', ~ .. . 

Mahoba. Janpad Mahoba; and- the ,FIR No.8/2019 was 
t • , • ~- -

also registered on 6/1/2019 fed offence punishable 
~ , .• : , ~ ~ • 

Vis 4{? of E_?cpI,osive • Act-1908 and ·under ·section 
• ·, . ': -~ ... ' ' ~ . • ..,. -

·120-B· of-LP.C .. at, Police Station Mahoba. The copy 
. ,. .. ,.;;;, .... , 

of_ FLR,.-- No.05/2019 and copy of FIR No.8/20 I 9 is 

filed herey,dth _apq marked as Anriexu1~e R/3 and 
; 

R/4. _ 
. . 

9) --That .the 'cha~ge sh~et has . already, been filed in the . . 
afo-resaid FIR and the. bail applications ·has already 

J• • • ' t 

been rejected. Th~ !ntervener herewith marks ·and 

- .✓.(:.::::~~;--:~ enc~oses_. a cop: of order dated. 20/8/2019 pas~ed by 

·.,·.· j ·,, '\the Hon 'ble •H.1gh Court "~f Anahabad whereby t.he 

·. . 
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,,.-:- •. 

,~ ' .. 

• .. 
·, 

bail app.iication of the .petitioner Seikh Wahid 

been rej~cted as Annexure R/5 . 

10) The non~bailable warrant has been issued against 
' 

• Seikh w 'aheed and till date he is absconding. That 

under the directions of the Superintendent of Police 

6 Police Station jointly raided and seized 80 
.. 

q u i n ta 1 s ~~ f i 11 e gal ammonium nitrate / explosives 
. ..:•/~ 

and 600::C> gelatin rods 

That 

and 

all 

recovered illegal 
\ 

. . 
ammonium nitrate. the recovered 

Ammonium Nitrate is of Load Density Octimus is 

U.N.N - 1942, whose estimated cost was 46 lakh 

rupees. lt is worth noting that the license of 

Amm9nium Nitrate has been taken for agricultural 

purpose, then how is the licensee buying and using 

Low-Density Ammonium Nitrate Octimus U.N.N-

• 1942 in _,. that license because Low-Dens ity 

Ammonium Nitrate Octimus U.N.N.-1942 can only 

be used in:· making Bombs and blasting in hi l Is an·d 

without va)-id Ammonium Nitrate Fuel Oil Format-
.. 

38 License· which is obtained from Explosives 

Departmeny;_ only after Ammonium Nitrate can be 
.,::-_ 

used as AN,fO and can be used in · any other way in 
;;. 

any· mount~1n and the Ammonium Nitrate Rules-
. ,.': , 

--. ,-~O 12 is bein~g violated by the petitioners . 

. . . 
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11) That ·similar, is the cas'e of petitioner No.6 and · 
. , , 

I 2) 

,.1 

Ammoni"um tNitrate 'is also being misused by the 
, )I 

petitioner N°iJ,6 and he is a person of criminal 

tendency an.cl has a criminal history. That the 

charges have been registered against him in FIR 

No.47/2015 for the offence punishable U/s 4/S(Gha) 

of Explosive · Substances Act' 1908 in Police Station 

Kabrai District- Mahoba. In which the police had 

recovered 36 racks of ammonium nitrate and E.D. 

Cell from the _pickup . vehicle f.rom the spot which · 

was being brought to Kabrai illegally and at night 

. from godown of ·petitioner No.6 at Badorakalaan. 

That-the petitioner No.6 do not have ANFO license 

format -3 8. Therefore, under the guise of licenses, 

•. ammonium nitrate is bein& misused by them, which 

is violation of the Ammonium Nitrate License -

2012:·That the petitioner No.6 also filed application 
/ 

f~r grant of bail before the concer_ned court, but" the 

same has been dismissed. The_ copy of the FIR. 

No . .47/2015 and copy. of order dated 16/4/2015 is 

filed herewith and marked as Annexure R/6 and 

R/7. 

It is not out ·of place to mention here that,- the 

petitioner ND.8 his partner Sipu Tiwari and his son 

Santosh ·Kumar against them there are at least 8 
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, ' 

FIRs have been • registered for the offences 

Murder, Kidnapping and illegal transportation of 

explosives in different police station of Uttar 

Pradesh as under: 
,:. 

l) FIR N~.1522/2014 dated 3/9/2014 P.S . Kabrai 

District-"- Mahoba Offence U/s 4/5 (Gha) - of 

Explosive Substance Act-1908. 

2) FIR No.87/2018 dated 4/4/2018 P.S. Kabrai 

District Mahoba Qffence U/s 364, 395, 323, 506 

of I.P.C. 

3) FIR No.229/2018 dated 27/4/2018 P.S. M·ahoba 

District Mahoba Offence U/s 4/5 of Exp losive 

Substance Act-1908 . 

• 4) FIR No.203/2019 dated 25/8/2020 P.S. Month 

District Jhansi Offence U/s 174-A of r PC. 

5) FIR No.003/2019 dated 1/1/2019 P.S. Month 

District Jhansi - Offence U/s 4/5 of Explosive 

Substance Act-1908. 
. . 

6) FIR No.540/2019 dated 24/10/2019 P.S. Mahoba 

District Mahoba Offence U/s 364, 325, 323 of 

IPC. 

7) FIR No '. 1 l9/2020 dated 25/5/2020 P.S. Kabrai 

District Mahoba Offence U/s 307 and 504 of IPC. 

8) FIR N1~-l 19/2021 dated 2/4/2020 P.S. Kabrai 

District Mahoba Offence U/s 4/5 of Explosive 

Substance Act-1908 and section 120-B, 3 84, 3 7 8. 

' .... 
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323, 504 of I.P.C. The challan has been filed in 
• st: • 

the case. 

The respon~ent here~ith marks and 

encloses a copy ofFIRs collectively as Annex~re 
• " • 't ~ 

~ :, " 
R/8, 

13) It is pertinent to mention • here that, all the 

petiti(?ners used to work by making a Syndicate and 
, ·-,,. "_ ·,. .; { : f " I ~ 

. , i • -~hey are,: ·a11 · criminals · i"nvolved in illegal activities 
V ·~ ,;- , • • 

and ,:·i·f .·the'· orders 'impug~~d . ar~ not ·vacated, the 

. p~rpo~e •. for fiiin'g- ~he app°iicati~~ 'for iriterventio~ as 
\ ' ~ .',.:_ ·, . ' ,' ... ,~· ', - . . , 

. <t.n,··, . well <:1_s .,reply would become infructuous. T~at all the 
"J • ' ' 

· documents provided to the Intervener is under Right 
"f.:, • . . . 

to · Information Act. 

... 
-,.:- ~ ' J 

::: : i 14 r Th;t th~· ·~foresaid, impugned orders passed by the 

respondent -no,.2. and 3 _ shows that _the . same has been 

passe·d after"giving due-opportunity of hearing .to the 

petitioners . . ~t , _ha~ -come on record thac·petitio~ers 
. ·,1 t~ - --:~--,·~· · ;,: .... . 

" were creating lot of nuisance and t-hey by hook or 

crook • may cause ,harm -~o the pub} ic at large and 

theref~re, • the : order impugned has righ!ly been 

passed by the authorities • • 
. . . 

15) The intervener respectfully submit that the action 

; / . . • ' • which has been taken against th.e petitioners ar-e not 
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. . 
a punishment but to prevent the interest of the 

public peace. Therefore the action cannot be faulted 

with. The answering respondent respectfully submit 

that from the . facts and reasons aforementioned no 

case has been made out for interference .of this 

Hon'ble Court and the writ petition being devoid of 

merit and substance deserves to be dismissed with 

costs. 

16) In view of the submissions made above the 

intervene_r is not filing para-wise reply to the 

petition. However," he crave leave of this Hon,ble 
• t 

Court to file para-wise reply to the petition at a 

later stage of the · proceedings if required so, or 

directed by this Hon'ble Court. 

17) An affidavit in support is being filed herewith. · 

JABALPUR 

DATED . 
lY'-"l :·:. ' 
':± ::•· -.· J 

. , . . . 

... - ... 

·JJ··· ·. , .. • 
, 

COUNSEL FOR THE INTERVENER 
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IN THE .HIGH COURT OF MADHYA PRADESH PRINCIPAL SEAT 
ATJABALPUR 

W.P. No. 14013/2021 

PETITIONER RAJ KUMAR NIGAM & OTHERS 

RESPONDENT 

INTERVENERS 

Versus 
STATE OF M.P. AND 2 OTHERS 

MAY ANK SINGH 

AFFIDAVIT 

I, MAY ANK SINGH Son of Shri Keshav Prasad aged about 27 years, 

resident of Rajendra Nagar Kabrai Police Station Kabrai District Mahoba 

Uttar Pradesh do hereby solemnly affirm. on oath as under: 

l) That, I am the intervener in the instant writ petition and hence 

competent to swear this affidavit on oath. 

2) That I have filed the reply to the writ petition before this Hon'ble 

Court, the same has been drawn under my instructions and has been· 

explained to me in Hindi and I have understood the same. The 

documents annexed are the true copies of original believed to be true. 

3) !hat the contents of paras I to /~f the reply are true to my personRI 

knowledge and belief. • , OJ-~-l, . w~ 
I 3 JAN 2023 

DEPONENT 

VERIFICATION 
. ' 

I, the deponent named above, do hereby verify that the contents o( 

• par;ts l to 3 of this affidavit are true to my personal knowledge and belief. 

Signed and verified on this :2_. 3 d~y of January 2023 at Jabalpur. 

r / . /. I . ..~.·/.· • \{c)r,-~ .· s 7 J ) _3 .. . ·: . . . '!: •. ; ' d:J/<~ f \ L. 3 ¥ ~ '. 
··-~ - ·A • .-rlu . ...... ~ ·· '{V(, ·,, .. · •~-,._ DEPONENT 

j, ~ t .-: ... ~~~. ·~~--~ :: .. :-~~ ~ -
1'1. . .. • •• 1117 ,1 ... ,,c is; ~ 

u .;. ?:!:1:: (:rj av m.i ... . · .. :.~ :£ ~ ~ ~ . ,,.=lJr. ~:-,. -- . 
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Item No. 08 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 60 1/2024 

Akhilesh Kumar 

Versus 

Court No. 1 

Applicant 

District Collector, Mahoba & Ors. Respondent(s) 

Date of hearing: 24.05.2024 

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Applicant: Mr. Rohti Kumar Tuteja, Adv. (Through VC) 

Respondent: Mr. Gigi. C. George, Adv. for R - 3 & 4 

ORDER 

1. In this original application, plea of the Applicant is that 

Respondents No. 6 and 7 are engaged in illegal mining under the garb of 

mining in Gata No. 288 at Village \itajhol, Tehsil Charkhari , District 

Mahoba, Uttar Pradesh. The plea of Applicant is that Gata No . 288 was 

earlier allotted to Respondents No. 6 and 7 and they had obtained 

explosives license for mining in Gata No. 288 and after 2020, the said 

Gata No. was allotted to M/s. Ekta Constructions. However, the 

Respondents No. 6 and 7 got their explosives license for Gata No. 288 

renewed in collusion with the Government officials and they are using 

explosives for illegal mining in District Mahoba Further plea of the 

Applicant is that using such explosives Respondents No. 6 and 7 are 

violating the environmental norms and that s u ch illegal use of explosives 

has risk the life of hundreds of local residents. 

1 
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2. The OA raises substantial issue relating to com pliance of the 

environmental norms. 

3. Issue notice to the respondents. Applicant is directed to serve the 

r espondents and file affidavit of service at least one week before the next 

date of hearing. 

4. Respondent No. 3, Chief Controller of Explosives is d irected to file a 

comprehensive report in respect of issuance/ renewal of explosives license 

to Respondents No. 6 and 7. 

5. Mr. Gigi. C. George, Advocate accepts notice on behalf of 

Respondents No. 3 and 4 . 

6. Counsel for the Applicant is directed to serve a copy of the OA with 

all the annexures to learned Counsel for Respondents No. 3 and 4 within 

one week. 

7. List on 04.09.2024. 

May 24, 2024 
Original Application No. 601 /2024 
DV 

Prakash Shrivastava, CP 

Arun Kumar Tyagi, JM 

Dr. A. Senlhil Vel, EM 

2 
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Item No. 10 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 601 / 2024 
(IA No 46 1/ 2024) 

Akhilesh Kumar 

Versus 

Court No. 1 

Applicant 

District Collector , Mahoba & Ors. Res pondent(s) 

Date of h earing: 0 3 .0 1.2025 

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Applicant: Mr. Rohit Kumar Tuteja, Adv. for Applicant (Throu gh VC) 

Respondent: Mr. Gi gi. C. Geor ge, Ad v. for DG MS & Director of Explosives 
fv1r. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC) 
Mr. Lokendra Singh Kachh awa, Adv. for R - 6 

ORDER 

1. The Applicant h as not served t h e Responden t No. 7. Hence, the 

Tribunal by order dated 20.12.2024 had given the la st opportunity to the 

Applicant to file the affidavit of service by observing as under : 

"xxx .... ......... .... ...... .. ...... .... . .x:x:x . ... .......... .. . ......... .. ............ .... xxx 

5. As a last opportunity, we grant 10 days further time to ser ve 
upon Respondent No. 7 and .file affidavit of service, faili ng which we 
make i t clear th at application agains t Respondent No. 7 may b@ 

dismissed for want of prosecution. " 

2. No affidavit of service showing service of notice upon Responden t 

No. 7 h as been filed till now . Th erefore , in terms of the previous order 

quoted a bove, th e OA against the Respondent No. 7 is d ismissed for want 

of prosecu t ion. 

1 
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3. Learned Counsel for the Applicant submits that since the 

permission issued to Respondent No. 6 has been cancelled, therefore, he 

does not wish to press the present OA. 

4. The OA is accordingly dismissed as not pressed. Pending IA, if any, 

are disposed of. 

January 03, 2025 
Original Application No. 601/2024 
(IA No 461 /2024) 
dv .. 

Prakash Shrivastava, CP 

Sudhir Agarwal, JM 

Arun Kumar Tyagi, JM 

Dr. A. Senthil Ve!, EM 

2 
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~H<'HHcfil{/ Government of India 

~J-1 Qd~l-,!Jll{.14ili>lll/ Ministry of Labour& Employment 

mm.a·ilJ-lt(lf:12.~~/ Directorate General of Mines Safety .., 

a11Rl<11a1c;~i" .a11R1<11a1c;/ Ghaziabad Region, Ghaziabad 

Telephone (office): 0120 271 1597, website:www dgms gov in. email: gzbregion.dgms@gmail.com 

q;,ru ~- 101 • 102, ~ c!i'I', .fi.~. ~ .;:;fi.J,'t, ~-II, ~ m, •~- 201002 
- -----,----=-c-

q-,r ~:~fcfi/Jllh5lll l<II~ ITT~/ Jflh5llll<II~, ~: /11/2024 

Wfifi: 

~ffi-a-TT~fcfi . .., 
a11h5l<ll<ll~!ft -r, a11Q211<11~ 

mrr *· 
~~~. 
ljr: mm ;:,m m ~ $□c.rn,$JtJi 
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~ : -cr:cr.r.~.3TT. !'11~•1 ~B tc:f ~ ~ 111iTOT q;f (NOC) ~ fh-q,)u; f.fm:r, 2008 cl;-., 
f.fm:r 11sc1){-cr) cl;-~~ m cl;- m *' ., 

~ . 
~ ~ ~ ~ ,r % ~ITTl<T ~ Jcllffi<l{ ~ cfilll'll'lll ~ 3ITTrvft ~-576, -a-ifu' cm, 

~ cfi\'19(,1$, ~ ~ (3n{ ror) ,r 1!.'C.r.i.~.m. ~ ~B ~ ~ mr ~ rn q"ij' .:, .., 
(NOC) ~:397 ~ 08.09.2015 cf>T q:;q;:rr ~ cfi'tl % ~ rn q-,r .r ~ ~ ~ 
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mTT m ~ mffi ;:,m .:ff~ $DC:{ \ll$JIJ1, \.l)4{1$c.{ ~ ~ ~ a-aRT 1!.'C!c1'.~ . .3TT. c!>T 34<lT7T 
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~ ~. ~ at 3fCfoT ~ 828~.irn-.~-30-~/2024-25, ~ 27.08.2024 ~ % 
~ITTr<T <f>T ~ ~ t ~ ~ ~ ~ ~ cfii>t9(,1$ ~ .;m=r-cm ~ mer ~- 576, " .:, 

rcRT 4.50 ~ ITT .r ~ ~ ~ ~ tm .r :;irtr ~ irc=m, '@'O'slffer¢~ <!>T ~ 
~ 10 ~ ~ 3fcITU (24.05.2001 * 23.05.2011) ~ ;;rrtr fcl,.:rr 7T<IT t, 

31<'!': ~ q~ ii' .ifcr ~ ~ mcr ~- 576 .r '(l':c.r.;_'tfqi,.3TT. ~ ~'ls ~ % ~ITTr<T a-am 
.:, -

:;irtr ~ mr ~ rn q-,r ~.397, ~ 08.09.2015 <f>T ~ t;f3TTcf *~~;;;rm 
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mq-;,q;, ~ :~fcf,/Jllhil.Qlisllc, ITT/~ / \S'-\'--\ 
SlfafcWl ~ Qcf JTTq~",Q'q; cfil<lcll~ ~I 

1. The Controller of Explosives (for Joint Chief Controller of Explosives, Central Circle 
Petroleum & Explosives Safety Organisation(PESO), Formely- Department of Explosives, 
63/4, A-Wing, II floor, Kendralaya (CGO Complex), Sanjay Palace, Agra (UP)- 282002. Mail 
Id : itcc_eaqra@explosive.gov.in 

yr51:rict Magistrate Mahoba-210427, Mail Id: dmmab@nic.in 
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I ....... 
GOVERNMENT OF INDIA 

MINISTRY OF COMMERCE & INDUSTRY 
PETROLEUM AND EXPLOSIVES SAFETY ORGANISATION(PESO) 

(Formerly Departme/lt of Explosives) 
6314, A-Wing, /111dfloor 

Kendralaya (CGO Complex), Sanjay Place Agra 282002 
Tele: 2523244 Fax: 2527436 

Email: jtcceugro@ explosives.gov.in 

No:FlCC/UP/38/4{E8j226) 

7l>. 
Mis. Jai Maa Chnndrikn Enterprises Prop11·etor Sml. S11dhn K11111arl, 
Rajendra Nagar, Kabrol. Mahoba. >:ab1'tli 
Disrt. M.AHOBA. State. U11ar Pradesh. Pi11code-2 i0427 

Dated : 03/01/2025 

Subject: Manufacturing ANFOfl-om ANFO shed situated al Survey No.: 576, Villnge/rown. Lela Tehsll• Kulpah:ir, Dbtt. 
MAHOBA, Stall'. Uthu· Pradesh Licence No. E/CC/UP/38/4(E83226) granted In Form LF..-1 of Explosive, Rules, 2008. 
Cancellation t~gnrdlng. 

Sir, 

Reference No m:ihoba dated 11/11/2024. 

The following viol:itio~ were observed by an officer during the inspection of the site of the subject licence on 07/11/2024. 

A le..'t..--rNo. Nidcsh:il;/Gaziabad Shetra/Mahoba dated 11/2024 has received from the Directorate Generral of Mines Safety, Ghaziabad 
regrding c.ancellation of license Mis. Jai Maa chandrika Enterprises, Dist. Mahoba, UP (E83226). 

In , 'i.ew of :ibo\'e you :ire intim':ited th:it the subject licence granted to you is hereby cancelled as per the provisions of Rule 118(1) 
(III) of the Explosives Rules, 2008. 

:Plc:ase comply the order and follow the procedure under Rule 119 of the Explosives Rules, 2008 regarding the disposal of the explosives 
in your possession. 

Please follow the procedure under Rule 121 for appeal. 

Receipt of this letter may please be acknowledged. r 

Enclosures: 

Copy Forwarded to: 

1. District Magistrate, MAJIOUA, UUar Pr~dcsh for further nccessury action. 
2. Superintendent of Police, MAJJODA, Uttnr Prndcsh for further ncccssnry ncllon, 

Yours faithfully, 

Dr. Dash:m1tll Liumun Kamble 
Controller of Explosives 

For Joint Chief Controller of Explosives 
Central Circle office, At,rra 

For Joint Chief Controller of Explosives 
Ccntml Circle office, Agra 

[Por more infonna1ion ri:1Prding st>1us, fees anJ 01her detall,, pkasc visit our web sito hup:/lp.-so.gov.inJ 

isclaimer : This page gives the latest action taken by this organization on your appllcatlon. This page is made available for the 
,formation of concerned appllcant/llcensoo only. All efforts have boon made to secure this Information. However, PESO will not be 
,sponsiblo for any misuse of the Information by unauthorized persons lncludlng the hackers. 
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BtFORE THE NATIO AL GREti-.. TRIBULAL PRI CIPAL BE C H, EW DELHI 

ORIGINAL APPLICATION NO. 75/2025. 

THE MATTER OF: 
l\h..HILESH KllMAR 

STATE OF LITTA R PRAD ESH & ORS. 
AND 

. .. A PPLICA T 

... RESPO 1DE T(S) 

K OW A.RLL to "hom these presents shall come that I, SUD HA KUMARI, PROPRIETOR OF JAi MAA 
Cl-L\ DRIKA E TERPRISES AT 52/1, Ri\JE DER AGAR, VILLAGE KABARI, DISTRICT 
MAHOBA, UTTAR PRADESH - 210427 being the REPSONDE T NO. 5 in the above matter. do hcrcb~ 
appomt: -

PRAVEE KUMAR, (E. 0 . D/3782/2016), A YUSHI MAGGU, (E. 0 : D/7918/2025) 
ADVOCATE FOR REPSO DENT NO. 5 

CHAM BER NO. 722, LAWYERS CHAMBER BLOCK, SAKET COURT, EW DELHI -11001 7 
EMAIL: adv.praveenkangarla)gmail.com 

M: 9650270999,9911555924 

Her-::after called the Ad, ocatc(s) to be my/ our Advocates in the above-noted case and authorize him / them • 

To act. appear. plead in the above-noted case in the Court or in any other Court in ,, hich the ~--.- -~ = ma~ bL tm:J or heard and also in the appellate Courts including High Court subject to payment of fee 
scparatcl~ for ~-:ich court b~ me / us. 

To Sign. file. vcri~ and present pleading~ replicallom.. appcals. appeals. cross-object10ns or petition; 
c:xecutrons. r~vie\\. rev1s1on. restoration. withdra,, al. compromise or other peti tions. rep! ies. obJcctic 
affidavits or other documents as may be deemed nccessa~ or proper for the prosecution of the said c 
all ,ts stages. 

To file and take back documents. 
To,, ithdra\\ or compromise the said case or submit to arbitration any differences or dispute 

may anse touching or in any manner rdating to the said case. 
To Lake out execution proceedings. 

--=== 

-----

To d~posit. dra,, and received moneys. cheques and grant receipts thereof and to do all other acts 
and things ,\h1ch may be necessary to be done for the progress and in the course of the prosecution of the 
said case 

To appoint and instruct any other Legal Practitioner (s) / Consultant (s) .:iuthorizing him to e'-:erch 
the po"cr and authority hcrcb) conferred upon the advocates whenever they may think fit to do so and to 
sign the po\\·er of attorney on my / our behalf. 

And I We the undersigned. do hereb~ agree to rati~ and confim, the acts done b) the Ad\'ocate, 
or his / rhc1 r substitute 111 the matter as my/ our own acts as if done by me / us to al I intents and purposes 

z 
0 ... 
0 
'Tl 
0 
m ... 
! 
0 
0 
C 

" ... .,, 
m 
m 

t ~ 
<O 

~ -.., 
" <.,,) 

• J 
! . ' 

~ 

"' 
~ 
tJI 

And I / \\ e the undersigned undertake that I/We or my/our duly authorised agent \\Ould appear'" 
court on a ll heanngs and will info1111 the Advocate (s) for appearance. when the case is called. 

And I/We the undersigned do hereby agree not to hold the Advocate (s) o r hi s/their substitute 
responsible 1ur the result of the said casein consequence of his/ their absence from the cou11 when the said 
case is called :1r, for hearing. or for any negligence of the said Advocate (s) or his/their substitute. 

f) . 
I And I/We the undersigned do hereby agree that in the event of the whole or any part of the fee 

agreed 1,~ mclus to be paid to the Advocate (s) remaining unpaid he/they shall be entitled to withdra,, from 
the prosl'cution of the said case unti l the same is paid up If an~. costs are allowed for an adjournment, the 
Ad, ocate (sJ would be entitled to the same. The fee settled is only for the above case and above Court for a 
p~riod of thre~ years onl) . I/We hereby agree that once thi; f~cs is paid. I/We will not be entitled to rcfunJ of 
the c;ame in any case. 

TN WITNESS WHE JOF II We do hereunto set my/our h,md co th~se presents the w ntcnts of 
,,·h1ch h::n c been underst •• me,us this 27 Da, of A UfiUST 2025. Accepted subject to the terms of fees 

V,..'>":""''ib ~ \t\')., ':, • ~--Kl\~~ 
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